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out of U ANos 210 of 2001, 1146 of 2001 80 of 2006 

1772002, 3.12003, 30.I.2006 132.2009 and 
a2•( theL 

Orderdated:..... 

Coram.: 

II1tJA_M ft1 1( RI ldAN}\1'PANMfMflFRW 
FIQN1LE_MR.CJ.MOHAPATRA.MRMBER(A.) 

All the above M..As, have been filed under Section 

27 of the Administrative Tribunak A.ct 1985 (herein afler 

referred to as Act' for execution of the orders psed by this 

Tribunal in the above menihoned 0. As. 'the said 0.As. have 

been disposed of by tfiis Tiibnnai on diffi'rent dates, viz., on 

17.7.2002, 3.1.2003, 30.1.2006, 132.2009 and t2.12.2008 

Since the directions of this Tribunal have not been carried out 

or rUi.er  have not been implemented, these M.. As. he been 

filed. 

'1 	\S 	It' not 1flflt1ofl. ti 	 d 

under 5&.cUon 7 	ic i\i. t ta h dpph ItiOP is oidered 

by u and ul iu ore of lu rnug of tin. ' 	 p' 	flo'I 

tie I 	Vxi 



( 

I . \Whether Sccon 	iie A.TaYn 1985,  
pro vi des for any remedy to a party for non-
unpicli ent ion of an order passed by the 
Tn hu.nat sc 	N o ti te a M iseel laneous 
A ppiu:at ion ftr 111,11 

If such a reniedv s available, whether any 
penod of ljmitation s sppl cable or Bot 

If such limitation can be condoned by the 
Tn hu nat under 	ction 2 1 of t e A 'F. Act on 
lii i ng a 1rate pe 1 ition tar t ha wit Ii reasons; 
What wou.d he the non.mil  period of limitation 
for filing such M iscethmcous Application; 

a) Whethei the hmitatin period Is one year, as 
prescribed in Seeliop 2 o f the A.'). Act 1 985, 
or 

(h) Whether the )initahon is one year after epirv 
of the period of 	nont}is from Uie date o 
making lepresen toi i. 

. Whether a partY ar ap' oae} he Tribunal 
even after expiry of years wthout having 
regard to the generai provisions of limitation 
contained in the iimiLation Act since no period 
of liiçç is prcscnhed for execution of the 
order of the fnhtii t u0mr 1jecticyn  717 - t 
Act; 

6. if a Miscellaneous Aapiicat.ion is filed by a 
.PrY under Section 27 of the A .TAct, 1 9, 
and decided accord inhr 

7, Whether suo moto action can be taken by the 
ririh n'1 for .mitiat ion of proceedings under the 
Coiitempt of Courts Ac, .1971, read with CAT 
(Contempt of (ourts) Rules, 1992,   against the 
party wjio is found to have wailfully - and 
deliberately \ iotated tI order of the 1rihwitJ 
and/or for not inipknicntin the order of the 
r{jbW1rj 

without considering the period of 
himjtation; 

S. Whether the Tribimn can act ,,is air executing 
court or authority" 

   



/ 
¼. 

\bk'.rc (1t 	OIIs have lo he discussed in the light A the ordeis 

issued by (A)VI, 	of tndt;, Depumum ot 	'crsoimei bild 

iranin, 2S per 0 l No A- i. 1O9i37- 	A'! 	dated 	138J9;5 

(JMNu. A-I I 0 1 9/69,87-A F, 	daed 14.81 987; 

(JM Nc.F. 1101 3 /6/4-p\T dacd 	Miy, 	1994; and 	Cabinet 

s 	1) .L. letter No. P.20 2//94 	at1 	. 1. 994 

sscd. to the Secretan es of fO l')cpaT tmen Is of the 

7ernnient of 1ndi. 

3. 	Onyen 	the orders bus ' ssied by the Govt. of 

India, 	i.ifl.6rmcd the am 	of the questions and 

answers to be given to the above questions to the respective 

counsels appearmg for the parties in. the cases and we sought. 

the 	assistance of Shi IJB .Mohapatm, Ld, Sr. Standiiig 

Counsel, Shri Ganeswar Rafh, Ld. Sr. Advocate Shri 

A.K.Boe Ld. Govt. Advocate for the State of Orissa and aiso 

we had issued notice to the Bar Association of the Central 

Administrative Tribunal, Cuttack B ench, on. 25. 10 .209 

requcstiw the assistance of I.A. Lawyers appearing before the 

Bench n these questions. Accorimgly, thematter was heard 

cia borately by,  us. 
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i3ehre we consider the argwnents of the respective 

OtuisciS 	appemflg ftr the 	apptieaiis 	in the 	above Misc. 

Applications, 	we heard the 	above 	Sr. Counscis, whose 

assistance we had sought in the matter. We also heard the 

respective counsels appearing in the applications 13 efore we 

consider the questlons rascd, we have gone through Section 27 

of the Act, which. reads as lUows: 

"27 Execution of og'ders of a 'l'ribuiial-
Subec( to the other provisions of this Act 
and the rules, the order of a Tribunal finally 
disposing of ,ill application or an appeal 
shall be final and shall not he called in 
question in any Court inciuding a High 
Court) and such order shall be executed in 
the same manner in winch any final order of 
the nature referred to in Clause (a) of sub 
sect kyn (2) of Seetioi. 20 (whether (or not 
such huat order had actually been made) in 
respect of the grievance to which the 
apph.caut relates would have been 
executed. 

We have aiso gone through the orders issued by the Govt. of 

india, wii:ich. have been narrated above and read as under: 

"(1) .J udgwcu ts of the CAT 
c AM a Rd to be 	p ied with wi thi u 

the 	sAipulated 	time-ThnIE.- 	This 
I)epuincni 15 echuig a uiumher of 
rcicr ncc recard ing u p1 'nnn ot he 

judmcuits pronourt.ed by the arios 
ice: of the Cciit al Admini,trative 

it n 'v }'c nienhoned that the 



L 

(.:1it Adnitnt rjte.:e 	nbuna[ was 

cstabshcd wdh cit ect from I.. ti-I ){5, with 
a View to provide speedy and inexpensive 
rehef to the Govw:enint servanh in. the 

i of d ifim 	r owp( ini 	md 

Ofl recruitment. and cofldi 	of 

sc:vice. Wflh 	fld fl \rew, it was, inter 
a] a, mont oned in Oils F)eItm ont s 

/IIN. , 	 I 	- \ 1 dkd the b 

A gust, 9 , w.heh is reproduced. below- 

"'the orders of the TrbunaI 

shah he fitiat end t)ifldJ1i, Ofl h( th I he 

parties 'Fhc order of the [ri burial should be 
complied with within the linie-liniji 

prescribed Ill he order or withm ix months 

of the receipt of Ilill order where no such 
time- hmt is indicated hi the order.' 

2. 	It is once eo.di bcou hi. to the nOtiCe 

of 	Mjnjstries!D&ffi nients; 	of 	the 

Government of India that the judgments of 
the C entrait Ad m uustmtive Tribunal should 
be complied with s rompi ty as 1.ossih!e 
within a millimmil period of time. The 

ote ival orders 	 hould  be 

mp1emented 	wit hin 	the 	time-limit 

pescribed by the Tribunal itself or within. 
six months of the receipt of the order where 
no such time-limit is indicated by the 

Tribunal. 

It is requested that the contents of this 
O.M. may kindly be brought to the notice of 
all concerned and complIance ensured, 

ofFer. & Tr.. OfWoA-JIOJ9'87,4T1 ed 

of the genuine 
employces and 
the RWcs and 
niatters.- While 
for grants of. this 

(2) 	Tiwely red i'essai 

grievances of 	ih 

stramt ml ligh ill pr ovi u g 

Conditions of 	service 

consideniig the demends 



M inistiy ftr the year I 998-99, the 

Parliamentary Staidin Committee on 
Home A.ffiirs in its 44 Report lia, inter 
au a. stressed the need to act UOfl tilt) 

piouuiu m€nk of ( A 	Hih t. ourt and 

the uprcme Court in serce matters and to 
streani h:nc and improve the crvice Rules 
and Cndtons so as to reduce the litigation. 

in scice matters. 

2. 'I'he above observations speak fr 
theuie1ves and arc sclf-cxplmiatotY. It mi 
be recalled that this Ministry has, from time 
to time issued instructions impressing upon 
the Ministries and Departments of the 
Cveniiiient. of India and Jrdon Territories 
t ic nee. tor complying with and acting upon 

the 1Uth21fleUtS of the 'Al,   etc.., IOU prOI)et 

and clfcctivc handling ot the 5CTVCC matter 

cases before the Tribunal and other legaL 

I 

	

	
frums and also ftr ad here.nce to and 
implementation of the pescrihcd prcedu.re, 

rules, o'der, etc, on sci'Ice matters, so that 
htta)li. on such matters is considerably 

brought dnwii. tu tIns connect ion, yOl r 

attention is 	ted to this 1)epartm.ei't'S 

O.M ..Nos. 	1101 9/7i85-AT, dated 13-8- 

I95. \:-t 1019/69/8T.&'U, dated 14-8-198L 

F'. 	I 01 J)/4-11lt (A) drte 27-5-i 9, and 
Cabinet ecrcianis i).O. Lettcr No. 
h'.26() 1 2/2/94-A'f, daled 19- 1.994 (copy 

enclosed. 

3. It: is, iiowever, Uoi md (hat. the menbc.r of 

cases of the Central (ovenlnint employees 

in the Courts, especially in. the Central 
hiistrativc 'l'ribunal, continue to 

mci eae Iron! year t year. h. is. therefore, 

request 	that approwiate s:teps he taken by 	
0 

all the Miuistries/l)CpaTt111C1t5 of the 

G ovcrn.nient fbi: of I tub l) nion Terrtt.cries  

icF' rcHsil oil he 	nulne grievanceS 0 

' j) 



the employees. o I hat miunnum of these 

employeeS tak.e recourse to CAT/Courts. it 
wdl also need to be ensured that matters 

relatuig to imptOVGT1.1e11t Iii CrV1CC Rules 

and C&ndtioiis a in ay become necessary 
due to variouS proti .iru.iii.cnts o Court 

w1re weessirY, receve prioritY attent iOfl. 

luclosure: 
I) ( ) 	ett ci. dated I 	I 1991  

"Al" INFSI S{(R11AkV 
N1\V I)i iii 
t9th,januarV, 1994 

A. 	iifl(I reading of Sect iOn 27 and above quoted GOVt. 

orders TeVCUS that. it is necessary to have a procedure to be 

followed in such Misc. Applications being fi)ed under Section 

27 of the Act. Regm ding this point., Mi G Rath, Ld.. Sr. 

Couns&I of the Bar submitted. that as per Section 27 of the Act.. 

a remedy is available to a party for implementation of the order 

passed by this Tribunal by way of eecut.ion o the order ..Ld. 

Counsel aiso submitted that such application shall be filed 

within the framework of Section 7 as if an O,A.. is filed under 

Section 19 read with Section 20 of the Act. According to the 

Ld. Counsel, though Section 27 provides that this Tribunal can 

consider an application for execution suh1eet to the other 

provisions of Act regarding liui tation and the procedure to be 

adopted arid especially it has to he e:onctudcd that such 

ON L. 

p 

p 



application shall be considered in the manner in which any finad 

order of nature referred to ci clause 	 (2) of 

Section 20 of the Act. it means that such application shall be 

treated ,is an OA. by following, all procedures which could. be 

fo!ioved. for an CA. Jited under Section 19 of the Act. The Id. 

Counsel ftrther submiti;ed that when an. application is filed 

under Section 2.7 of the Act for execution, this Tribunal has got 

the jurisdiclion to consider the sine as if ii is an O.A. on 

adopting all the procedure to be foLlowed .tr an 0. A being 

filed under Section 19 of the Act, which means with bill cause 

title, prayer, Hvan facts, etc. 'ihese things can aLso be 

considered by this TribpnaI. Tli.e Id. Counsel further submitted 

that even thon.,h. it should, he treated as an O.k., the scrutiny of 

such anphcation by this 'Jnbrnni is to thw etfect of executability 

of the same fr which al the parties should. be alerted by notice 

and called ur'n to file their reply, unless other rest net ions are 

there to rocccd w.t.h, such as, dcl 	or nonjonidet o pwt.ies, 

etc. A. mere ii ftrig of an application for execution by itself may 

iiol: be a ground to entertain the same imdc.r Section. 27. The Id 

(ounsel also tdi itet t1it with TcguT(1 to he unsd.i ctmn of,  

th: 'Frduuai for ring the cxecu nu of 

kik 



Fxecutton Court. Ld.. counset rehed on a u gmenL of the Apex 

I 

ourt pronounced in Cvi1 A pciJ No. 2237/97 (arishig out of 

SL I( ) No. I 3% it /90 111 U U kWh 11 q k. h i 	tra. VS I) ?li011. of 

India & Ors. The (iisel so retied on the (.)ffice 

.1vieneaandum issued by the k..ovt of nd i with reard to the 

nature e f the onics passed. b; t his ITOW, especially, 

the orders of the Tribunal shah be hual and binding on both 

the parties [hi order of the Hbuw1 sh.offld be cornphed with 

\rifh1n the tiun hunt im 	ih J in the 	di or 	uhi1i s' 

months of the receipt of the order vhere no such time limit is 

indicated. in the order. Ld. Counsel further submitted Jmt with 

regard to the question of limitation applicable to such 

applicatlon, such appbcatimi shah be liled withni one year of 

the passing of the order or nfer expiry of the period witut ever 

given by the Fnbunat for compliance and, beyond the period of 

one year if it is filed, it should be supported by a petition for 

condonation of delay as contemplated. under Section 21 Of the 

Act with sullicieiit reasons snppoiicd by an ufJicla\rit to that 	 I I 
effect, In 1--I ukairi R. 	Klimvsara7  s case (cited supra) this 

position was taken into consideration. Mr. (J.Rath, further 

submitted th..t if mch a nondefective ariplication is Filed for 
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e<ecution of the order underdw.m 	Uhi T 	I hes got 

the power either f.o order execul on or to take suo motu 

eoitempt gainsi the irt who disobeys, flouts, or even delays 

the compl iance of the order, by mvokmoSection 17 and other 

proced urc p cscri bed wider the Ad and 1< ules Shri A. l'I3ose 

;iuri V. PA111(1It ra also sijport all I he contentions 

cuivased by Shri. . k at h Shri M 	palm huiher added that 

for cond(Ynat.on of delay iii filing of such applcations., the 

reasons should be f"ux tvincmg to this (rbunal and should be 

specific Clad should be supported by an afli.davit by the party. 

We also heard i\1r AJ< .Iose, who more or less supports the 

arguments of Mr G. lath. We also heard Mr. 1' .Rath, who had 

con(&i (led I hat further sufficient time iay be nranted to the 

ftcsp it,I c 	n uts o such pp1 icat ons to ciniiply the order. 

5. 	 While considering the icstioi of ,  taking cito motu 

conternp: ga; 	'tcJi (1te111nors a turU1er qwstoii has to be 

isered. reganiin limitation of such proceedings and the right 

of a third 1ffiv to appear or argue in a contempt ease. Yet 

ai.other (•[ii( iien Hi lye i'Hisldcje 	hy us is rcfrdii1• y, tj tV)i 

'ud iiJcing act ton. u ucr 	17 of the Act to pnceed ai.nsl. 

the persons \rho are will fully tl.otwg the onlers of this 



44,  

Tribunal. MrGRat.h also d.rev the attention of this Tribunal to 

various provisions of the Contempt of Cou:rts Act, 1971 and the 

provisions of the AT Act and. Rules framed thereunder. It. was 

contended by Mr. G..Rath that unlike Section 27 of the Act, 

there is no iuntatio.ii to take appropn.ate proceedings under 

Sect i on 17 o the Act, 

6. 	 On. the basis of the arguments oUhe id. Couris1. 

appe 	 is a 	 e  p 	 pnaring hr t 	 d  for the 

Iprse by this Tnhnnai and on considering the (IUCSLiOI1S, the 

following conclusions are arrived at- 

(a) if an order has beeil passed. by this Tribunal in O.A. 

with a direction to the Respondents to carry it out 

within specified time, the part.y s hou.kt do it. As per 

the orders issued by the Govt. of India to the effect 

that if the Depart.m &nt or other party is not in a 

jion to carry out Ui e on.icr passed by this Trib unai, 

it may approach this Tribunal with reasons for non-

implementation of the order within six months of the 

said order. Further, it is to be hctd that in Uie light of 

the Office Memorandiun. issued by the Govt. of India, 

.1) cpartni cut of Personnel mid rfraflit.1g dated 1 3 



Auush 9S and the 	 'Sc;cTctary dated 

19. 1 1994, the orders of the tribunal shall he huat 

and l)iJ1djn, on lotti the parties and the order of the 

sliould be complied with within the I hue 

bin it prescribed in Ilic order of wt hi i six nonth of 

the receipt 	tbc '1 r where  

mdic 	.l in the order 

b) If the order of' the ru bwal has fli  t been complied 

with as stated &w kvidhin onc Year of the order the 

receiver of such oder or the party interested in the 

implementation of the order can file an application 

under Section 27 of the Act to have a direction to the 

concerned l)epartment or o Ilicer to comply with the 

order. 

) If such an applicaiiou is f ted., it shal I be ca ,d in the 

same manner as an. 0 A. bled for consideration oft his 

TribunaL The consideration. shall be to the extent of 

the cxc tabJh.v of 	c eider nd if iIe odcr is ftenici 

exciitabte one, ha :ah J 	ictioii shall he tci en 

itito 	 1his 1ribnaJ for pTuiThJmay 

hearing and notice sliallhe issued to the kespendents 



to sho ause as to why the order is not implemented 

irto. ohifticiviit tinre i.so should be give:11 to 

y Tjt the order while issuin!, notice to the 

I I any qPplicatioll is filed he on.d tihe perd of one 

ear, it skah be su oiled by a pe tion/pphcatioii. fo 

condonation of delay wiiii reasons and an affidavit. If 

SUCh ap%)hC1hOu 61T cC1dO1iitton ot de'ay is hled, it 

nsidered as an 	pica on. tted under 

n1 no; 	) of the Act, and his Tribunal haU 

O VCTi ./ he T sOni1C. 	roir. 

ethe;. 	;ct or allow it. 

The il rnita, ioi in filiup, such apphcat me. may run with 

he rowin of the copy of nio ordel oi he expiry of 

SO rTed in the order to he mpierncnt.ed. 

he iil- eoiiteL we fe heat the dietwu hid 

down, h 	heApez C.nn-t i I- t 	 Khinvs.ara 

(efi &•t SIIUa, )has to 	ap).lied. 

('U) if ru,17 applicathi is NO for exeMon and wh.iJe 

(he said. apph citioii, iI t.h s Tribunal feels 

1 	He i esprmeJete or Inc pOSOns, n•- ) ae ooa. to 



io motu prottdiiw. 

LWd;U 	 / 	' 	r pnred 	o the 

1/ 	 tO 	 1 I1OVT 

F1i mter  

	

3('n 	ie 	 ihon miy not he 

t hc h:r lk I ri, 	s u 	.. 

) For 	o 	u 	 '()din, under 

etI 17 of 	 no UU 

ind 	vnen it cornt to 	oiee of t1ie I':t ibu.nii thr.t 

the order of tins 'friLunat i hhy Itcd. it cai 

uo motu 

er. 

(h) tot JJ 	. Or('T'e. m• under may be 

on moton put 	dn.e. A dvoe Generi or the r. 

tandmg Counsd. or by a third pady. Takthg the civiL 

contempt as contenrptate u:ndr hcion 17 of (he 

fl\i 	 C1 PU it 11 oion oi'  the 

	

k 	..a LOT Ldon, conte pt., E:i t that by i t: :! 

pj\rcs 110 iig 	for 	pt:r:'i t c 4'flt nuc 



ic- 

the ijiatter to be heard by him unless the Tribunal 

wants tbe. 	4Istanc(' of,  such 1)T.IWLtC party. Such 

pTiviIe party has also no right to file ait appeal against 

order pacd under section 1 / ot the AcL To come to 

this conclusion., though we lewe not specifically 

inied any question, we are enlightened by the 

udgment o the Apex Court reported in AIR 2000 

i 	tie Con it I I ( in ()m Prakash J aisval vs 

D.K IV1 itlal and another. In the above case, the 

relevant paragraphs 15 and £/ of the judgment read. as 

.fo!lov: 

" iS. in the case contemplated 
by i) or (ii) above, it cannot, be said 
that any proceedings for contempt 
have been initiated. Filing of an 
apphicat.on or pthtion for mthatmg 
proceedings for contempt or a mere 
receipt of such reference by the Court 
does not amount to initlation of the 
proceedings by Court. On receiving 

h dctnieiii, it is usual with 
the Courts to commence some 
proceedings by employing an 
ecpresion such as 'admit', 'rule', 
'issue notice' or 'issue notice to show 
cause why proceed rngs for contempt. 
be  not initiated', in all such cases the 
notice is issued either in routine or 
because the Court has not yet felt 
satisfied that 'a case for initiating any 
proceedings for contempt has been 
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made out and therefore the Court calls 
upnt the opposite party to admit or 
deny the allegations made or to 
coliect more fiacts so as to satisfy 
itself if a case for initiating the 
proceedings for contempt was made 
out. Such a notice is certainly anterior 
to initiation.. The tenor of the notice is 
itself suggestive of the fact that in 
spite of having applied, its mind to the 
allegations and material placed before 
it tim Court was not satisfied of the 
riced for initiating proceedings for 
contenipt; it was still, desirous of 
ascertaining facts or collecting further 
material whereon to hnnu[aI.e such 
opinion. It  i.s only when the Court has 
formed an opinion that a pnma facie 
case for initiating proceedings ihr 
contempt is made out and that the 
repcndents or the alleged conternnors 
should 6t,  caUed upon to show cause 
why they should not be punished then 
the Court. can be said to have initiated 
p.rocecdh,s for coiitcmpt. It is the 
result of a conscious application of 
the mind of the Court to the 'hcts and 
the material before it. Such mihalion 
of proceedings for contenip based on 
1"11i1atJ.on of mind by the Court to 
the facts of the case and the m.aierial. 
before it must take place within a 
period of one year from tue date on 

wli ch. t he c.onten'.pt is alleged. to have 
been coiii:mitted ii i 	which the 
lurisdiel ion to initiate any proceedings 
for contempt IS ]ot. The heading of 
Section 20 is 'limitation hr actions 
for contcmpL Strictly speaking, this 
ecn doe not provide himiati.m i.r. 

tile snse m winch the erm is 
understood in the Li'ntation Act. 



ti 	') (( tu 	 fi 'p 

does riot, t. 	efce, apply. Section 20 
/ 	 srkes at the jurisdiction of the Court 

to 	mit iate any proceeduigs for 
Contempt. 

dicton to punish 
fbi 	contempt is S wrimary but the 
coq'uences are serious. That is why 
the jurisdiction to initiate proceedings 
in contempt. as also the ju:riscliction to 
punish for contempt. in spite of a. case 
of contempt havtng been made out. 
ae both discretionary with, the Court. 
Contempt general [y uid criminal 
contempt certainly is a matter 
between the Court arid the alleged 
coritenmor. No one can coinnel or 
demand as of right initiation of 
proceechngs for contempt. Certain 
principles ha emerged.. A 
jurisdiction in contempt shall be 
exercised only on a clear case having 
been made out. Mere technical 
contempt may not be taken note of. it 
is not personal glorthcation of a Judge 
in his of 	but an. anxiety to 
maIntain the efficacy of justice 
administration system effectively 
which dictates the conscience of a 
judge to move or not to move in 
contempt jurisdiction, Often, an 
apology is accepted and the felony 
condoned if the Judge feels convinced 
of the genumeness of the apology and 
the prestige of the Court having been 
restored. Source of initiation of 
contempt proceedings may be suo 
motu, ott a keft'.rence being made by 
the Advocate General or any other 
pron with the consent. in writing of 
the Advocate General or on Reference 
niade by a Subordinate Court in casc 
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of crmiflai contempc A. pac party 
or 	a 	liti 	na 	ho 	inv.tc 	the 
attention of the Court to 	ueh fts a 
may 1civadt 	the Court in initiat.in , 

in ç 	foi cmnJ 	I [civrever, 

sh 	 a1)nj1ei:ion or 
petil ion 	heiirc 	he 	Court 	not 
h&orue a 	)mpLiUWfl.t or,  1)ei.1!M1.Cr3_11 

the 	prcecdiI). 	I 	e 	iS 	just 	an 
or reki ou 	ihs duty 	ends 

wih 	the 	tuiiu, 	}r'nih. 	to 
I1(h 	 ii 
For 	the 	Court 	to 	Out 	on 	sud 
iiformatj.on or no 	tc- act t.hh the 

c I 	VIIIS the pfl\Tate party <Yr 	h. :aiit 	-s0 

CoUrt. i1V 	 iSTCtO 	0 

Court. continue to r:.dr its 	sistance 
durm 	the 	c;rc 	of proceedings. 
That is why it hs been. held, that a 
informant does no 	have 	ngnt of 
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